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HOUSE OF THE PEOPLE
Wednesday, Sth April, 1953.

The House met at Two of the Clock. 
FMr . D eputy-S peaker in the Chair] 

QUESTIONS AND ANSWERS 
(See Part I)

2-52 P.M.
KHADI AND OTHER HANDLOOM 

INDUSTRIES DEVELOPMENT (AD
DITIONAL EXCISE DUTY ON 

CLOTH) BlLLr-contd.
Mr. Depaty-Speaker: The House will 

now proceed with the further consi
deration of the following motion 
moved by Shri T. T. Krishnamachari 
on the 4th April, 1953, namely:

“ That the Bill to provide for 
the levy and collection of an ad
ditional duty of excise on cloth 
for raising funds for the purpose 
of developing khadi and other 
handloom industries and for pro
moting the sale of khadi and 
other handloom cloth, be taken 
into consideration.”
An Hon. Member: What ^about

Question No, 1231?
Mr. Deputy-Speaker: It is deleted. 

I am finding out why it has been de
leted. Possibly it has been with
drawn. I will find out.

Along with the main motion will 
also be considered the other two 
timendments that have been moved.

Shri M. S. Gunipadaswamy (My
sore): On a point of order. We learn 
that a cess is being collected on mill- 
made cloth already, and they have 
not yet passed the Bill. So, it is 
rather unconstitutional and illegal to
collect a cess.......

Mr. Deputy-Speaker: Order, order. 
There is no point of order. A point 
of order ought to be raised only in 
connection with the further progress 
of the Bill. Even if illegally they 
collect a thousand taxes, it cannot 
ftand in the way of our proceeding 
55 P.S.D.
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with this Bill here. Apart from that, 
the hon. Member does not know that 
there is an Act for the provisional 
collection of taxes passed as early as 
1931 or so, and under that it is open 
to the Government to collect the tax: 
Hon. Members will ask questions of 
the Ministers if they have got serious 
doubts. It would not escape the 
notice of the Government or the 
Ministers before they bring up such 
measures before this House.

Shri C. R. Narasimhan (Krishna- 
giri): I thank you, Sir, for giving 
me this opportunity to speak first in 
the debate today.

I rise to welcome warmly this mea
sure. Successive Governments in 
the past had adopted a jwlicy of con
cern for the textile mills and cold 
neglect of the hahdloom industry. 
Now, this Bill is a sign that there is 
a signal departure from that deplo
rable policy. As such, as a person 
coming from a distrirt where the 
economic life is very vitally connect
ed with the handloom industry and 
the cottage industry, I have addi
tional pleasure in welcoming this 
Bill.

Public opinion and State policy 
will not hereafter tolerate or treat 
the fate of the handloom industry as 
just an incident in the cruel law of 
the survival of the fittest. An hon. 
Member speaking the other day on 
this measure, referred to bullock- 
cart mentality and such things. I am 
very sorry for that. I think it is 
not right for the mills or for those 
who speak for the mill industry or 
on behalf of them, to take that atti
tude. They should adopt a policy of 
live and let live.

In this connection, it is interesting 
to refer to what the Fiscal Commis
sion in 1949 and 1950 thought of it. 
They considered this question of cot
tage industries, and they were of the 
opinion that protected industries had 
certain obligations in the matter of 
cottage industries. Protected indus
tries should not adopt an anti-social 
•policy. They should do their best to
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[Shri C. R. Narasimhan]
develop ancillary and subsidiary in
dustries. And the Fiscal Commission 
went on to say that it was the duty 
of Government to support cottage 
industries when they conflict with 
major industries by various measures 
including delimitation of markets, 
differential excises and differential 
transport facilities. As such, I think 
it is quite in keeping with the policy 
of the Government to levy this kind 
of cess.

More than once our Prime Minister 
has referred to what he described as 
the need for emotional awareness to 
public problems, and I say that the 
first question needing that kmd of 
awarness is the problem of the hand- 
loom industry. liere we have mil
lions of people with traditional skill 
and wishing to pursue that hereditary 
and ancient profession, but very 
helpless to do so because of circum
stances now prevailing. The hand- 
loom industry cannot be allowed to 
die, and certainly not the handloom 
weavers and as such, proper steps 
should be taken to keep the industry 
going, and if there is any conflict 
between that industry and the major 
industry, it is the duty of Govern
ment to come to the rescue of the 
cottage industry. And out of the pro
ceeds of this cess, I visualise the 
emergence of new projects like the 
community projects. While they are 
now centred round the agricultural in
dustry, I visualise the emergence of 
new projects around the weaving in
dustry in places where it is the main 
occupation, and I hope the Minister 
will also, when administering the 
funds, keep this in view.

This Bill is, in effect, an assurance 
to the harassed weavers of the 
country that a place has been reserv
ed for them, that the country has 
charged them to go ahead, and that no 
one shall disturb them in their al
lotted sphere. It is the harbinger of 
a new era for them, and I am very 
thankful, as I said at the beginning, 
that the Ministry has taken this mea
sure and is going ahead with it.
3 P .M .

Shri Raghnbir Sahai (Etah Distt.— 
North East cum  Budaun Distt.— E ast): 
I rise to welcome this Bill for more 
than one reason. My first and fore
most reason is that it is in furtheraiv- 
ce of the implementation of the 
Five Year Plan, which aims at rais
ing the standard of living of the 
common people within a reasonable 
space of time. My second reason is 
that it would help to a certain extent
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in the solution of the problem of 
employment which is a very vital 
problem facing the country. In this 
connection, the other day, our learn
ed friend Pandit Thakur Das Bhar- 
gava showed hi^ dissatisfaction at 
this Bill and he expressed the view 
that this Bill was no solution to the 
problem of unemployment. I quite 
agree with him. But it is not claim
ed for this Bill that as soon as it is 
passed, the problem of unemploy
ment will not remain in this coun
try. But I beg to submit that it is 
some solution towards the big pro
blem of unemployment, and to that 
extent, we must welcome this mea
sure.

The first Five Year Plan has laid 
great stress on food self-sufficiency in 
the country ^nd on the fact that all 
possible steps should be taken to see 
that enough foodgrains are produced 
in the country, so that imports from 
outside countries may not be neces
sary. At present, we find that we 
have to import millions and millions 
of tons of foodgrains into this coun
try, because India is deficient in 
foodgrains. Similarly, our aim in the 
matter of cloth also should be that 
India should be self-sufficient^ and it 
should not be necessary to import 
cloth from outside. We are glad to 
find that the total production for
1952 was a record, being 4608 mil
lion yards of cloth, and 1448 million 
lbs. of yarn. Deducting exports, 
there is an estimated handloom pro
duction of more than a thousand mil
lion yards. This meant a per capita 
availability of nearly 14 yards as 
compared with 11-8 yards in 1951. 
This is indeed a heartening record of 
cloth production in our country. Al
though in a sense India became self
sufficient so far as cloth was con
cerned, on account of the greater Dro- 
duction of mill-made cloth available 
at comparatively lower prices, both 
the handloom and the khadi industry 
suffered very heavily. The situation 
was like this that the handloom cloth 
was not in demand, as the prices of 
mill-made cloth came down com
paratively. So far as khadi was con
cerned, its stocks piled up, and the 
prices rose very high. There can be 
no two opinions that both these indus
tries have to be kept alive, for, they 
provide subsidiary employment to 
millions of people in this country. They 
not only provide employment to 
men, but to women also, who contri
bute towards the increment of their 
daily wages by spinning and weaving 
of cloth, to whatever extent they can. 
It is clear that pressure on land is 
very great at the present moment.



3885 Khadi ana other

and it is well-known that every un
employed person cannot be provided 
with a piece of land to support him. 
But if we have to keep these cwo in
dustries alive, in the larger interests 
of the country, we have to see that 
unfair competition dqes not take place 
between handloom cloth and mill-made 
cloth on the one hand, and between 
handloom and khuddar on the other. 
In my humble opinion, if such a state 
of affairs is to be remedied, w6 r.jr̂ ve 
to assign distinct places for every
kind of industry, namely the mill-
made cloth, the handloom cloth and 
khaddar. During the wartime it so 
happened that the mills were manu
facturing cloth resembling khaddar, 
c.nd it was sold as khaddar in the 
market. It would be in the fitness of 
things if we lay down that mills
would not use yarn below a particu
lar count. It was also a step in the 
right direction that the pro
duction of dhoties by mills was res
tricted to 60 per cent, of their peak 
production. Opening of new cloth 
mills can also be restricted, and it
should also be arranged that whatever 
varieties of cloth are produced by the 
handloom are not produced by the 
mills.

In this connection, it would ^  
worthwhile to consider what will be 
the position of co-operative societies 
in helping the handloom industry. 
From the speech delivered by the hon. 
Minister, the other day, it appears he 
was enamoured of co-operative so
cieties, and he spoke very highly about 
them. All honour to his views, but 
I may be permitted to state that our 
experience is just the contrary. Ex
perience has shown that in many 
cases these societies in the past have 
bungled very ba^ly. Embezzlements 
have been reported, loss of funds 
has taken place, blackmarketing has 
been indulged in, and the rank and 
file, namely the ordinary members of 
those societies have suffered tremen
dously. I am not against the forma
tion of co-operative societies, nor do 
I wish that their work may be in
terrupted. But if co-operative socie
ties have to be encouraged, their con
stitution should be made foolproof, 
and if there are any cases coming to 
the notice of the Government where 
they have not been acting up to the 
mark, then they should be put down 
with a very strong hand, and their 
supervision should be made very 
strict.

The Government should also see to 
it that prices of handloom cloth and 
khaddar do not go abnormally hish, 
and that they are kept within reasona
ble limits. At present everybody

knows that the use of khaddar has 
become very costly. Those who have 
been using it for the last 25 or 30 
years consider it to be their religious 
duty to use it and to use it at all 
cost. But there is ar limit to their 
patience and I think the time has 
come when the Government should 
see to it that the prices of fchaddar re
main within moderate limits.

The problem of problems in India 
is that both foodgrains and cloth for 
daily requirements should be availa
ble on moderate charges. At present 
prices of both are abnormally high 
and that is why there is so much dis
content in the country despite com
mendable work done by the Govern
ment. And if y6u want that handloom 
cloth and khaddar should both be de
veloped, then the man in the street 
should know that the Government is 
behind both these industries. Mere im
position of the cess on mill-made cloth 
would not be sufficient. Government 
will have to lay down a definite policy 
and see that all State Governments 
do also act in a similar manner. In 
regard to purchases both from hand
loom and khaddar, patronage of Gk)v- 
emment is absolutely necessary. The 
Government, in my opinion, can 
easily lay down that in so far as 
Government buildings are concerned, 
cloth for decoration and household 
purposes would be purchased from 
either handloom or khaddar. and to 
begin with the liveries supplied to the 
orderlies and peons may also be 
made from cloth both hand-woven and 
khaddar.

Lastly I would refer to the remarks 
that were made the other day by the 
distinguished industrialist Member of 
this House, Mr. G. D. Somani. To be 
frank I was rather astounded by the 
discordant note that he struck that 
day in regard to this Bill. I think, if 
I am right, he was the only Member 
of this House the other day who op
posed this Bill, and his main reason 
was that the textile industry should 
not suffer at the expense of the hand
loom and khaddar. I would respect
fully ask him, at whose expense the 
textile industry has flourished so far?
I suppose he will not be able to give 
me a reply, but that reply can very 
well be ascertained from the valuable 
report supplied to us by the Ministry 
of Commerce and Industry for 1952
53. With your permission. Sir, I may 
quote a few lines. They run like

“ With larger supplies of mill- 
made cloth available at lower 
prices, the handloom industry 
which provides livelihood for a 
very large number of people has
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[Shri Raghubir Sahai]
been passing through a difficult 
period. Sometime ago their main 
handicap was the lack of sufficient 
yarn, but with the consumer re
sistance and plenty of mill-made 
cloth available, stocks of hand
loom cloth began to accumulate 
and the problem this time was 
to find adequate markets for 
handloom cloth.”

[M r . Speaker in the Chair]
The same was the case with the 

khaddar industry, and the report runs 
like this:

“As in the case of the handloom 
industry, with larger supplies of 
mill-made cloth avaUable at lower 
prices, the khadi industry, which 
plays an important role as a vil
lage industry and which offers re
lief through part-time employment 
to a large number of persons, has '  
been passing through a difficult 
period. The main handicap of the 
industry has been accumulation 
of stocks and comparatively high 
prices.”

I think these remarks that I have 
quoted from the latest report of the 
department will give an adequate reply 
to the apprehension of the hon. and 
distinguished industrialist Member of 
this House who spoke against the 
very principle o f this Bill. The least 
that I can say is that he showed a 
very narrow and limited outlook and 
he did not read the signs of the times.

I have finished my remarks and I 
would just say that I give my whole
hearted support to this ^ill.

Shri N. Sreekantan Nair (Quilon 
cum  Mavelikkara): Sir, I am glad to 
have the opportunity that you have 
given me to speak a few words on 
this Bill. But before I enter into the 
subject of the Bill. I want to record 
my strong protest against the appli
cation of the Provisional Collection of 
Taxes Act, 1931 to this Bill. This is 
a very important Bill which ought 
to have been discussed in full be
fore certain decisions are taken. Now 
that the Ministry has already taken 
a decision, the hon. Minister’s ear is 
certainly sealed against all sense. So 
moving any amount of amendments 
will be of no avail and I am afraid that 
our voice may not have due weight. 
Anyhow I would just wish to strike 
some other discordant note on this 
5 ill as well.

I consider this Bill only as a very 
temporary measure. As a matter of 
fact, I have fundamental differences

with regard to the basic conception 
underlying this BiU. I do not believe 
in the medieval institution of khadi, 
nor am I prepared to support the 
handloom industry as such. I be
lieve in industrialisation. I believe 
that human power, human efforts and 
human energies should be utilised to 
the minimum and that the maximum 
technical skill should be utilised to 
help production and bring down the 
hours of work and increase per capita 
production. As such I feel that 
khaddar has no place in the future 
set up of the world, and even the 
handloom industry has only a very 
limited scope. If we are not prepared 
to turn a leaf from the experience of 
resurgent Japan in prewar days and 
if we are not prepared to switch our 
handlooms on to Power an4 reorga
nise them on the basis of self-sulfi- 
cient units and supply mechanical 
warping, weaving, finishing, calender
ing and marketing facilities, then we 
cannot decentralise the textile indus
try. Let us be honest, let us be ra
tional. This is a world o f capitalist 
competition; this is a world of com
petitive markets. We can never ask 
the common man to go back to his 
primitive days. My learned friend 
was very vehemently asking for giv
ing a two-^nna sustenance to the mil
lions of people and compared it with 
the allowance received by Members of 
Parliament. I would honestly ask 
him whether he is prepared to give 
up his other incomes and take up 
spinning as the only means of liveli
hood. I for one am not prepared to 
do it. I for one would rather prefer 
to be a professional thief, to be even 
a professional murderer than spin for 
twelve hours and earn two annas. 
That is what I feel about it. I can
not allow an ordinary man of this 
country to go and work for another 
with the sweat of his brow and get 
two annas. I (annot agree to it.

Then there is another aspect of the 
matter. We have been responsible for 
dtiving these gullible people in the 
villages to resort to the production 
of khaddar as a subsidiary source of 
income. We, durinjg the national 
struggle, of course, realised tha't it was 
a political weapon to be utilised. I 
do admit that we have a moral res
ponsibility to undo the mischief as far 
as possible and give some relief im
mediately. As such, I welcome this 
Bill. But, if you think that this 
measure should be perpetuated in the 
Statute Book, I say, ‘No». We look 
at things from two different angles. 
I have to agree with my hon. friend, 
Mr. Somani in resisting that. It Is
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not my intention to support the d&- 
mand of big business. I am not 
so rry  that the textile mills are taxed, 
but I feel that the taxation has been 
shelved on to the shoulders of the
common man. The other day myself
and another hon. Member of this 
House went from shop to shop in old 
Delhi to get a pair of dhoties, either
medium or coarse. I could not find
a single dhoti in the market because 
all the dhoties available have gone 
under-ground. They will come up 
only in the black-market. If two 
Members of Parliament could not get 
two dhoties in Delhi, I would leave 
the House to consider what would be 
the fate of the common man.

The other day, in connection with 
the half-an-hour discussion on coco
nut and coconut oil prices, the hon. 
Minister waxed eloquent in his desire 
to control the rising level of prices. 
But I would ask him whether he is 
aware of the fact that in mid March, 
1953, the index number was 386, 
that is 21*2 higher than what it was 
during the corresponding period in 
1952. That means that the cost of 
living is rising and it affects the 
poorest section of the people much
more than it does the more richer
and happier section. Naturally, at
least in the case of workmen this 
should not have adverse effects. So, 
I would request the hon. Minister to 
see that n ^ iu m  and coarse cloth are 
exempted. You may naturally ask
me, ‘Where are the means to finance 
khadi and handloom?’ There are 
other means. I do not know what led 
the hon. Minister to exempt exported 
cloth from this duty. As a matter of 
fact, the export of cloth has been 
bringing such huge profits that in the 
oast there have been persistent com
plaints from the mill-owners and ex
porters in South India that the 
traders in Delhi, Bombay and Ahme- 
dabad carry away all the.......

Mr. Speaker: Order, order. Will
hon. Members carry on their consul
tations inaudibly? They are visibly 
Interfering with the debate.

Shri N. Sreekantan Nair: As I was
saying thejre have been persistent 
complaints from the exporters in 
South India that the producers in 
Delhi, Bombay and Ahmedabad carry 
all tlje export licences. The export 
o f cloth has been bringing in so much 
profit that there is competition in this 
field. I do not understand why the 
exported cloth should be exempted. 
So, the exported cloth should come 
under this levy and at least the coarse 
cloth should be exempted so that the 
common man would not be out to 
any difficulty.
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which I want to bring to the notice 
o f the House is this. Of course, in 
spite of what I said, I have a sneak
ing sympathy for khaddar. But I can
not support the monopolistic attempt 
of any organisation for the production 
and marketing of khadi. Even dur
ing the pre-war days, as one who had 
been connected with the A.I.S.A., in 
those days, I know, out of every rupee 
worth of cloth, eight annas were 
taken up by yarn, four annas were 
taken up by the A.I.S.A. and only 
four annas, were distributed to the 
spinner, the reeler and sizer, the 
weaver and the others.

An Hon. Member:
correct.

No, it is not

Shri N. Sreekantan Nair: It is cor
rect; I know the figures.

Mr. Speaker: Order, order; let him 
proceed.

Shri N. Sreekantan Nair: An at
tempt at monopoly is being envisaged 
and visualised. Recently, you might 
be aware of an attempt in Madras 
State to give a monopolistic hold to 
this organisation which wai disputed 
in the Supreme Court and I do not 
know how far they have succeeded. 
I think they have failed. Anyhow, 
this Bill and the funds collected 
through this Bill should not be utili
sed to give this Association any mono
poly. On the other hand, we must 
welcome competition to pay higher 
wages to the spinners and to sell at 
lower prices to the common man. If 
any other individual or institution can 
supply the ordinary citizen who wishes 
to buy khadi at much cheaper rates 
than this organisation, c^rtamly that 
individual or institution must get the 
benefit as much as the organisation 
which is now clamouring for mono
poly.

Another aspect which I wish to 
bring to your notice is that the levy 
has been glready collected. A  point 
of order was raised and it was ruled 
out. I would request the hon. Minis
ter to proceed slowly by riccepting 
my amendment and postpone the levy 
of the cess till the 15th of May. My 
amendment, of* course, will be moved 
in due course. But, I know it will 
not be accepted unless and until the 
hon. Minister agrees to it. With 
these words I finish.

Shrimati Jayashri (Bombay? Subur
ban): Sir, I thank you for giving me 
an opportunity to support this Bill.
I would call this cess as an unem
ployment tax and this should be paid 
by the persons ungrudgin^y as a ne-
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[Shrimati Jayashri] 
cessary social obligation. In other 
countries, we are told that there are 
work houses for unemployed and they 
are given doles. Now, we know how 
humiliating it is for a self-respecting 
)erson to take these doles. Mr. Nair 
ust now referred that this khadi and 
landloom industry cannot do much 

work and that is why he would like 
not to support this Bill. I would 
ask him how many people are employ
ed in the mill industry, and what is 
the number of unemployed in our 
country.

Mr. Green in his ‘Rural Industries 
of England’ says,

“ It would be a great boon if 
in bad weather and winter the 
agriculturist had something to 
do in their homes of a remunera
tive character as in the past. In 
Italy also it is said that wher&- 
ever mulberry trees are grown, 
women do spinning and earn and 
add to their families* income.”
In Assam also I am told that maiiy 

women know weaving and it is con
sidered as one of the qualifications for 
marriage. So, we all realise that 
handloom and khadi are the two in
dustries which can help. We can say 
that agriculture and khadi are the 
two lungs of the national body. In 
one of his prayer meetings, Vinoba 
Bhaveji also said: “ Though there is
enough fogd to go round, F>eople 
cannot purchase it because they lack 
purchasing power.”  Then, he said; 
“ Give work to the villagers, if not by 
village industries, by other means; by 
machines, if you like. But machines 
are not making their appearance and 
the people continue to suffer for want 
of work, and I claim that work can
not be produced by the rural people 
except through village industries.”  

When Rajaji made his now famous 
statement in September last, I sent 
round a circular to all the branches 
of the All-India Women’s Conference 
asking for .their opinion about Rajaji’s 
statement. I have received replies 
from Madras, Ernakulam, West Ben
gal and Punjab. They have all sup
ported Rajaji’s statement. Some of 
them have said that handloom v»ea- 
vers must be granted priority for 
supply of yarn that they need and 
only the surplus mill yam  available 
should be allotted to the powerlooms. 
Another suggestion is to discontinue 
the issue of licences for installation o f 
additional powerlooms. Another very 
important suggestion is that propa
ganda for the sale of handloom pro
ducts should be undertaken by Gov- 
ernm^ent and welfare organisations in 
the States.

So long as there is fashion and in
dividual taste, I do not think mill-made 
products can beat the handloom in
dustry products. The principal lines of 
handloom cloth made use of by women 
are the cloth used for s a r e e s  and 
skirts of Hindu women in Northern 
India, cloth used for s a lw a r  by Muslim 
women and cloth used for blouse 
pieces, mostly in Maharashtra and 
Karnatak. Even in Bombay, these 
hand-made blouse pieces are very 
popular among women. Then you 
have men’s clothing, d hot^ ^ s, lungiSy  

c h a d d a r s ,  a n g a v a s t h r a m s ,  p u g r i s ,  shir
ting and coating. Then you have cloth 
for domestic use like table cloth, cur
tain covers and longcloth. Generally 
speaking, handloom weaving excels in 
colour styles. Handloom cloth is speci
ally noted for being made of extreme
ly fine yarn, for cloth interwoven with 
gold and silver thread, cloth with 
multi-coloured designs, cloth with em
bellishments in the borders and edges, 
cloth of unique designs and also rough, 
thick cloth.

At present, the difficulty which the 
handloom industry is facing is regard
ing yam. The supply of yam  is not 
enough and regular. So, once this 
Khadi and Handloom Board is appoin
ted, it should see that the supply of 
yam  is adequate and the industry does 
not have any difficulty in obtaining 
dyes and chemicals and in marketing 
the cloth.

A  few years ago, at one of the Mi
nisters’ Conferences held in Poona— I 
am giving this information from the 
report with a foreword by Shri Shan- 
kerrao Deo—it was suggested that in 
those areas which may be selected for 
this purpose the entry of certain selec
ted mill products may be banned by 
Govemment. The idea was to make 
our villages self-sufficient. I do hope 
that the Board will see that such vil
lages as demand such a ban will be  
helped.

I want to say a few words about 
machine v e r s u s  man. Many hon. 
Members have already spoken about it. 
The machine industry takes away em
ployment. Mr. Sreekantan Nair was 
saying that big industries should be 
supported. I would ask him to read 
the article written by Mr. Stuart Chase, 
entitled ‘Men and Machines’ , in which 
he writes that up to 1927, 12,000 new 
labour-saving machines were introduc
ed into America and they took away 
the work of nearly 50,000 people! 
Henry Ford changed from mode] T to 
model A  and laid off 60,000 men for an 
indefinite period. So, I would appeal 
to hon. Members to realise that since, 
as we all know, our population is in-̂
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creasing daily, Khadi and hawdloom 
are the only two industries which can 
give at least part-employment to those 
who are unemployed.

Shrimati Ammu Swaminadhan (Din- 
digul): Sir, I must thank you for giv
ing me an opportunity to say a w 
words on this Bill. I very heartily 
welcome this Bill, especially coming 
from South India as I do and seeing 
the suffering of the handloom weavers 
of that State. I do feel that there was 
a great necessity to introduce such a 
Bill and I am happy that the Com
merce and Industry Minister who 
comes from South India has realised 
the necessity of introducing such ♦ a 
Bill and has brought it up in this 
House.

Just one word I would like to say 
about what the hon. Member Shri See- 
kantan Nair said, more or less oppos
ing this Bill. 1 was really taken aback 
when he got up to speak against this 
Bill, especially as he comes from Tra- 
vancore-Cochin where he knows there 
are a great many handloom weavers 
who are suffering for want of help. I 
should have thought that he would be 
the first person to speak in favour of 
this Bill, as he is so often standing up 
for  the commpn man, and this Bill 
would be greatly helping the common 
man.

Today, o f all the people who are 
suffering from unemployment— I think 
the handloom weavers are the worst. 
A  few months ago, the handloom wea
vers of Salem and Madurai districts 
were almost on the verge of starva
tion, because, for one thing they were 
not getting enough yam  to weave and 
for another when they had the cloth in 
hand, they could not find a place to 
market them. These were the two diffi
culties which they were facing.

I am particularly glad about clause
4 parts (e) and (f) of this Bill. They 
will help the weavers in promoting the 
sale and marketing of khadi and other 
handloom cloth. Part (g) also is good, 
because it refers to co-operative effort 
among manufacturers of khadi and 
other handloom cloth. We have a 
Handloom Weavers’ Co-operative So
ciety in Madras, and it has been a real 
help to the handloom weavers, as dur
ing the difficult times they were pass
ing through, it 'purchased whatever 
cloth they had and found a market for 
that cloth.

Another aspect of the problem, about 
which I do not think many Members 
have spoken, is that handloom cloth 
appeals to one’s aesthetic sense. I do 
not think any mill cloth can come up
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to the beauty of handloom materiaL 
Maybe, mill cloth has the same appear
ance. It tries to imitate the handloom 
cloth, but I do not think that any mill- 
made cloth can ever come up to the 
beauty of the South Indian silk woven 
sarees, or the Bangalore laced border 
sarees or the Banaras gold sarees. I 
do not think any mill cloth can com„e 
up to the standard of beauty of hand
loom cloth; nor do I think we ?et 
the same satisfaction, or the same 
pleasure by wearing the mill cloth, as 
we do in wearing handloom cloth.

An Hon. Member: What about xhe 
cost?

Shiimati Amma Swaminadhaa:
Handlooms also give employment to 
women in their own houses. Even 
when they are sitting at home, or 
when they cannot go out ar*d do any 
work, they can spin the yarn in the 
house, and very often put up one or 
two handlooms and weave the cloth.
I do know that in many a horre wo
men make all the cloth that is neces
sary for a family. Human beings in 
the world cannot do without t^o 
things. One is food, the other is cloth. 
If you help them in one thing you are 
helping them in the other too If you 
give them enough to eat and enough 
to clothe themselves with, you will 
bring contentpnent to the people o f 
this country. As it is they are tinding 
difficulty in getting even the bare ne
cessities of life. At the time I was go- 
mg about my election campaign, I have 
seen with my own eyes the great hard
ships the men and women of the 
handloom community were under
going. They did not know what to 
do for a day’s meal. They had to see 
their children on the verge of starva
tion, all because they had to cope 
against the competition of cloth made 
by mills owned by millionaires.

I have nothing to say against mill- 
made cloth at all. But I do feaJ the 
time has come when the f'tovernment 
has to move in the matter and give 
more encouragement to the handloom 
industry. About 60 per cent., of the 
handloom materials comes from the 
South. So, we from the South are par
ticularly interested in this matter, be
cause we do not like to see the difficul
ties of these people aggravated. I hope 
the Government will see to it that en
ough cloth is made of the cheaper 
variety so that everyone of the lower- 
income groups as weU as those who are 
hard up in other ways can also buy 
handloom cloth,

I heard one of the hon. TvTernbers 
saying: What about the pri^e? When 
I was speaking about the Banaras 
sarees and the silk sarees of Koranad,
I  rsaoijd JiaiR  o; Suijjajaj ;ou sem. i
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wag 6nly thinking of their beauty. But 
today you can get. handloom cloth very 
m uch cheaper than it used to be about 
«ix  months ago. I have just come back 
from the South. The first thing I do 
\vhen I go to Madras is to visit the 
to-operative handloom weavers’ shop 
and I did find this time that the cloth 
had come down in price a great deal. 
Today I do not think anybody can 
say that they cannot afford to buy 
handloom cloth. Why? The mill 
cloth itself is very high in price; it 
is not cheap today. It was cheaper 
at one time than handloom cloth. But 
today I do not think it is cheaper.
I have seen mill cloth also and I do 
not think the prices are very much 
lower.

So, I do feel that not only should 
this Bill be passed, but everyone here 
should be very thankful that such a 
Bill has been introduced. The Go
vernment must alpo )De vigilant all 
the time to see that prices do not 
shoot up. The prices should be kept 
at a reasonable level. If this mea
sure is properly implemented many of 
the people who today are without em
ployment will get employment, which 
will make their life somewhat better 
off.

With these few words, I support 
this Bill wholeheartedly and I do 
congratulate the Minister in bringing 
forward this BilL

Shri Raghavaiah (Ongole): I would 
be second to none in supporting this 
piece of legislation brought before 
this House by the hon. Minister for 
Commerce and Industry, but for the 
incalculable harm this restricted mea
sure in its own way is bound to do to 
the hadloom weavers, because of the 
half-hearted appreciation of the gra
vity of the crisis on the handloom 
front bv the Government of India to
day.

The Statement of Objects and Re
asons appended to the Bill says:

“ Both the khadi and the hand
loom cloth industry have a defi
nite place in our national econo
my. Khadi makes its contribu- 
bution towards the relief of rural 
unemplo3mient and provides a sup
plementary source of livelihood to 
our agricultural population.**

It is true that khadi makes some 
contribution towards the livelihood 
our agricultural population. But to 
say that it will relieve rural unem
ployment is a traveisty of fact and 
truth. Unemployment is highly ram
pant in the country-side as also in 
the cities and towns. To say that this

is going to relieve the problem of un
employment even to an infinitesimal 
degree is against facts and truth.

Pandit Thakur Das Bhargava (Gur- 
gaon): Will it add to unemployment?

Shri Raghayaiah: Perhaps even that.

The Statement of Objects and Re
asons further reads on:

“ Both these industries, however, 
have been suffering from huany 
handicaps of late, mainly in find
ing an adequate market for their 
products.”

It is true that the handloom indus
try has been suffering from many 
handicaps. But if this realisation had 
come on the Government, they would 
not wake up from their slumber at 
such a late hour as this, when the 
entire Press— both the Congress and 
the leftist sections of the Press— is 
full for the last one year and more 
of deaths of weavers in almost all 
parts of the country. I come from a 
constituency (Chirala) which is well 
known, for handloom cloth. It pro
duces some of the finest and best 
varieties of handloom cloth. But on 
account of the plight to which they 
have been put, one of the women and 
her children committed suicide re
cently. Mr. C. Rajegopalachari has 
come forward with a suggestion of re
servation of production of cloth by the 
mills. But even that move has come 
after so many deaths due to the cri
sis in the handloom industry. It is a 
well known fact that handloom can
not compete with the mills. The con
tinued and gradual development of a 
crisis in the handloom industry re
sulting in innumerable deaths of wea
vers in all parts of the country, has 
made the Government to realise at 
this late hour the gravity of the situa
tion. At any rate late realisation is 
somewhat better than no realisation 
at all. Better late than never.

But this half-hearted measure is go
ing to do incalculable harm. This 
piece of legislation is not going to 
solve this crisis, or meet the demands 
o f the weavers even to a small extent. 
Coming to the facts and figures given 
by the Ministry of Commerce and In
dustry—for which I am very grateful 
to it—there are 30 lakhs of handlooms 
in the country. About five heads are 
dependent on one loom. It means 
that about one and a half to two crores 
of people live on the handloom indus
try. This problem is not going to be 
solved by distributing the cess of about
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rupees six crores to these looms. If 
you distribute these rupees six crores 
to the two crores of people who are 
living on this handloom industry, it 
w ill not come to even rupees three 
per weaver. This itself shows how 
this measure is a half-hearted mea
sure. This is no solution at all even 
temporarily. When we view the 
figures before us, the figure of the
number of people living on the hand
loom industry and the figure of the
total amount that will come as a re
sult of the collection of this cess on 
all varieties of mill-made cloth, these 
figures abundantly prove that this 
amount of rupees six crores is not
going to meet this crisis at all

This Grovernment is subsidising the 
jute industry because there are so
many workers unemployed. It subsi
dises the tea industry, this, that and 
so jnany other industries. But it nas 
not given even a modicum of sympathy 
lor this handloom industry, for which 
it sheds crocodile tears in its Stat^ 
ment of Objects and Reasons. If it 
has got even an iota of sympathy, and 
if, as it states, this industry is meet
ing much of the demand of the people 
in this country from a long time, if 
all this is true, let me submit with aU 
humility that if the Government has 
got even the least sympathy for this 
industry, it has got to set apart a large 
amount, something like rupees twelve 
crores or even rupees six crores, to 
see that this industry comes to occupy 
a stable place in the economy of our 
country. The setting apart of even 
that much of money will at least show 
that this Government has got some 
S3rmpathy for this industry. This pal
try sum of rupees six crores which is 
going to be collected by way of cess 
on mill-made cloth is not at all going 
to meet the requirements of the two 
crores of weavers in the country, who 
comprise one-fifteenth of the popula
tion of our country.

I might cite some more instances to 
show that this is not really a genuiire 
relief measure brought before this 
House. The question of reservation of 
production has been spoken of on 
many an occasion to show that this is 
a measure that is going to bring sal
vation to the weavers in this country. 
With regard to this reservation ques
tion, if I were to be a little unjust and 
a little bit harsh to the Ministry and 
to tne Chief Minister of the Govern
ment of Madras who has been praised 
to the skies by hon. Members even In 
this House also, this is the result of...

Mr. Speaker: Order order. I think 
we need not criticise the Chief Minis
ter of Madras here. He is not here to
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answer. The hon. Member might dis
cuss the measure on its merits.

Shri Raghavaiah: Coming to this
question of reservation of production 
oi certain varieties of cloth, I may 
submit that this is the result of a cer
tain amount of understanding that has 
come into existence between the mill- 
owners and the Government of India 
after the intensification of this hand
loom crisis. I may give some proof to 
show how this is the result of a con
spiracy between the Government and 
the miUowners. After the war the 
purchasing power of the people has 
fallen. Dead stocks have started ac
cumulating with the miUowners and 
they cannot dispose of them. The 
stocks are mounting up day by day. 
How to solve this? The Government 
had to find a safe, easy and smooth- 
going way out for this. So they 
thought that it will be, in a way, sav
ing the handloom weaver and getting 
all applause from the handloom wea
vers and their sjonpathisers, and ano
ther way of pleasing the miUowners 
by allowing them to restrict the pro
duction of cloth and giving them a 
safe way out for the sale of aU the 
dead stocks that have been accumula
ting wiih them from a long time. As 
a result of this understanding, perhaps, 
consciously or otherwise— I do not at
tribute any motives, nor have I any 
such intention— ^between these two 
parties in this country, they have come 
to the conclusion that the best way 
of solving the crisis in this industry 
and the best way of finding a way out 
for the sale of the dead stocks that 
are accumulating with the miUowners 
and of satisfying the miUowners 
is by restricting the production of cer
tain varieties, which will also satisfy 
the demands and win the appreciation 
and applause of the handloom wea
vers. This is a fact, and I wiU give the 
figures also. I think it wiU be just on 
my part to substantiate my statement 
with some figures. (An Hon. M em - 
her: Have ypu seen the secret agree
ment?) The face is the index of the 
mind, and this BUI is an index of the 
understanding between the two parties 
Government and miUowners for months 
and years.

The miUs have cu f down their pro
duction from 50,000 bales to 30,000 
bales of dhoties. This cut in the pro
duction of mill-made cloth itself shows 
how the ufiderstandiKig has success
fully worked out and gives results. 
That is why my hon. friend Mr. Som- 
ani, representing as he does and true 
to his class interests, has spoken elo
quently about the measure that has 
been brought before this House, which 
is also satisfying their demands, wishes
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and aspirations by solving the crisis in 
which they are neck-deep today.

Shri G. D. Somani (Nagaur-Pali): 
May I intervene to say that the texUle 
indistry will be grateful if tl̂ e_ ran- 
sDiracy’ or “ secret agreement oet 
ween the millowners and the Govern- 
m Sit is broken and the industry is al
lowed to go on w th  its o ^  way of 
manufacture without any sort of ^  
servation or restriction of production.

Shri Raghavaiah; I commend the 
suggestion of my hon. friend, because 
let me remind him that ^
amount of retrenchment that is going 
on and also taking place, not in the 
spinning section but in the weaving 
section of the textile industry, and if 
the textile industry is to go into ^11 
production, which the entire 
wants today, the production will be 
greater, and the level of the P^rchas- 
S g  power of the Pf^ple hemg the 
lowest today as a result of tbe increas
ed production the pricw wiU fom e 
down and the people will he able to 
Durchase this cloth. That is why we 
welcome it in the interest of the con
sumer and the textile worker.

Mr. Somani said yesterday 
loom industry and the textile m dust^ 
are going hand m band. This is un
true.

[M r. D eputy-Speaker in the Chair]
We say that even today the textile 

industry and the handloom m dust^  
should go into full production to 
satisfy the needs of the consumer so 
that cloth is given to the consumer at 
a cheap rate and the entire demands of 
the people of this country are satisfied. 
I am not against the textile industry 
going into full production because it 
will be in the interest of the mill work
ers and also his own class,

4 P.M.
For the half-hearted nature of this 

measure there is another prpof. Tak
ing the figures suppUed by the Mmis- 
try of Commerce and Industry it will 
be surprising to see that for the last 
three months they are supplying grea
ter amount of yarn. Th€ number of 
bales of yarn supplied to the w eaves 
is increasing for the last three months 
continually, that is in July, August and 
September, 1952. I am referrii^ to 
those three months in 1952. The Chief 
Minister of a State has come forward 
with a wonderful proposal of reserva
tion of production in textile industry.
,ln 1948-49, 1950-51 and in 1952
it has started. From September

1951 to 1952 the supply of balefr 
of yarn was more or less on an iqual 
basis.—this month 49. next month 51 
a» d the other month 50. In spite of 
this equilibrium maintained in the sup 
ply of bales of yarn to the handloom 
weavers, there was no consumption of 
the handloom cioth produced by hand
loom weavers and this cloth is lying 
in the co-operative societies as dead 
stocks. It has no market. The 25 per 
cent, market that we used to have in 
Pakistan has gone out of existence. 
Then the South East Asian coimtries 
do not take the cloth. The market is 
closed. After the termination of the 
Second World War. our markets also 
have narrowed. The Government also 
have not made any serious effort in 
this direction to find out markets. In 
fact I may even say that the Govern
ment has not even searched for market 
inside our country, not to speak o f  
market outside our country. It has not 
cared to work out a satisfactory market 
in our own country by increasing the 
purchasing power of the people and by 
other means possible within its capa
city to do so. Thus the Government 
has miserably failed to work out a 
market at home and also abroad. As 
a result of this, the stocks are increa
sing. To show to the whole world that 
they are supplying yam, enough sup
ply of yarn is maintained by the mill
owners but the crisis of death and 
hunger among the handloom weavers 
is not taken care of. I will give you 
the figures. In 1950. 1951 and 1952. the 
quantity supplied to the weavers is 
about 61,000/67,000 bales. I may also 
bring to your notice that while the 
quantity of yarn that is supplied to 
these weavers shows an increase, tde 
accumulation of the bales of unsold 
cloth is also increasing. This itself is 
ironical enough to show the crocodile 
tears that this Government is shedding 
every now and then for the handloom 
weaver. The British Government, du
ring its regime, cut the thumbs and 
fingers of the handloom weavers to kill 
the handloom industry for which our 
country is famous in the whole of Asia, 
perhaps in the whole of the world. 
This Government is not satisfied with 
just cutting of the fingers. It wants to 
cut off the throat of the handloom 
weaver and thus see that once for alL 
this industry is done away with, not 
because of its antagonism to the hand
loom industry but because of the sym
pathy with the mill industry. This is 
on its very face unjust. From the 
statement of Mr. Somani himself we 
see the handloom industry and the tex
tile industry go hand in hand but it 
has ceased to go as a result of these 
half-hearted measures. The number of
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deaths that have increased is itself a 
proof of this wonderful art of neglect
ing this industry in our c o u n ^ . In 
the Statement of Objects and J a so n s  
it is stated that the handlo9m ^oth in
dustry has got an everlasUng place in 
our economy.

Shri Algu Rai Shastri (Azamgarh 
Distt.—East cum Ballia Distt ^West): 
What is the remedy you suggest.

Shri Eaghavaiah; I must submit to 
the House that our party is second to 
none in supporting this legislatwn. 
We support this piece of legislation 
in spite of its irregulariUes because it 
is at least a sort of spoon-feedi^ to 
the weaver who is on the oi
starvation and death today. The t ^  
crores of people ^iyi^g this mdu^ 
try will not be satisfied with this pal
try sum of rupees six crores w ^ch  we 
are going to get as a result of the levy 
and collection of cess on mill cloth. 
Even in levying this cess this Govern
ment is not at all just to the consu
mer. It has been a just partner and 
a just friend of the textile industry 
and the textile bosses. It ^as n^CT 
been a friend either to the handl^m  
weaver or to the consumer. I have 
already explained at length how it ib 
not at all a friend, if not a f ^ e  
friend, of the handloom weaver; it is 
not the friend of the consumer because 
it starts imposing this cess on cloth oI 
medium varieties and on all the other 
varieties that an ordinary man, a mid
dle class gentleman, puts on. Super
fine and fine cloth are not put on by 
middle class gentlemen. The rat^  of 
superfine cloth have gone up. It is 
the plan of the millowners today to 
squeeze the revenues of the middle 
class gentlemen. They are trying to 
show that the mill-made cloth is chea
per than the handloom cloth. They 
bring a number of arguments,— the 
mill made cloth is cheaper than the 
handloom cloth, etc. Naturally, when 
it is cheaper, the purchaser goes to 
the cheaper variety and not to a dea
rer variety. When the whole question 
of this handloom cloth is in this state 
of affairs, the Government has not 
been just to the consumer because it 
has not stopped levying cess on such 
varieties of cloth which is used by a 
majority of the population in our coun
try, that is by the middle class and 
the lower middle class and the poor 
class. It is only the upper strata in 
our society who put on fine and super
fine clotl - They must add something 
more in addUion to the three Pies 
cess which this Bill proposes as levy 
on fine and superfine only.

M r. Depnty-Speaker: 1 can only sug
gest to hon. M em ben that i t  on a a j
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Bill, any single hon. Member goes OTt 
spewing, other hon. Members may 
not have an opportunity to speak. 
There are, I find, a large number o f  
hon- Meml-ors who would like to speak. 
Therefore, I am only appealing to hon. 
Members to state their points and try 
to give some time to other hon. Mem
bers also.

Shri B a ^ y a ia h : In view of the
gravity of this handloom crisis, I sug
gest some measures for a satisfactory 
solution of the problem. Grave as it 
is today, c demands a satisfactory 
solution frcni all of us irrespective of 
our party considerations and political 
ideologies. My first suggestion is thai 
the cess th the Government propose 
to levy should be different for coarse,, 
medium an i lower varieties of cloth. 
Government should levy aU cess on. 
fine and superfine cloth only. Per
haps an increase in the cess also 
should be made to compensate the 
non-levy of cess on lower varieties of 
cloth.

The Minister of Commerce and In
dustry should, in consultation with all 
the officers of his Ministry, allot one 
fourth of tne land revenue to make 
purchases ot the handloom cloth and 
distribute it at a cheaper rate to the 
lower classes and perhaps free of cost 
to poor agricultural labourers and 
peasants also. As a result of this, so 
many textile workers will be thrown 
out of employment. Unemployment 
relief should be given to those lakhs 
of textile workers that are likely to 
be retrenched. As I have already 
said, this sum of rupees six crores by 
itself is not going to solve the crisis. 
Some sort of Unemployment Fund 
should be set apart with which they 
can subsidise the unemployed wea
vers by giving them some subsidiary 
occupation or by working out other 
measures to help them to pull on.

The third suggestion that I would 
like to put forward is that Govern
ment should itself be a bulk purcha
ser of this cloth. Having gone tiirough 
the discussions on the Budget in this 
House. I find that bulk purchases are 
not made by the Government from this 
handloom and khadi industry. You 
have got the best khaki cloth in khadi. 
Why should not the Government buy 
this best khaki cloth for all its mili
tary personnel, for the infantry, etc., 
in the Defence Services? Why should 
not the Government be the main custo
mer and make bulk purchases of this 
khadi cloth? Every now and then you 
speak eloquently in this House and 
also outside that you are worshippers 
of khadi You. Sir. must have seen 
in the Hindu of the 7th, Mr. Kumar- 

appa has said that aU this talk
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Gandhism by the national leaders and 
also by the Members of the Congress 
today in this country is sham sym
pathy for Gandhism. It is shedding 
crocodile tears for Gandhism; it is not 
Gandhism at all. You do not purchase 
khadi for the Defence Services; you 
do not purchase khadi for your own 
peons and chaprasis and others who 
are serving in your house. You do 
not purchase khadi for yourself. You 
do not put on khadi. There are some 
Members of the Cabinet also who do 
not put on khadi. As real devotees 
o f  Gandhi Government should do it.

Shri Alga Rai Shastri: Why do you
not do it?

Shri Bagliavaiah: I have done it for 
13 years continuously from my boy
hood. It has gone out of my purchas
ing capacity today.

The fourth measure that I would 
like to suggest to the Government is 
that yam  should be supplied at cheap 
rates. The fifth measure is that we 
should extend the objectives of this 
Bill so as to provide other means of 
relief to these handloom weavers, and 
to enable us to include other clauses 
also in this Bill. I submit to the hon. 
Minister to extend the objectives of 
this BiU to enable us to suggest more 
ways and better means of giving relief 
to the handloom weavers, to the satis
faction of you and us irrespective of 
any party considerations. Let us 
bring relief to them.

Dr. S. P. Mookerjee (Calcutta South
East): While rising to speak on this 
Bill, let me, first of all, extend my 
cordial sympathy to the hon. Minister.
I appreciate from the knowledge and 
experience that I have of this matter, 
the difficulties confronting the Govern
ment in their anxiety to give effect to 
a beneficial scheme which would go 
to advance the legitimate interests of 
millions o f handloom weavers in our 
country.

I would like to judge this Bill from 
a constructive point of view. Are we 
really going to achieve the objective 
that we have before us? In spite of 
the preliminary opposition of the pre
vious speaker, even he ended by say
ing that on the whole he was exten
ding his support to this measure. Let 
me first of all take the question of 
khadi. I do not know whether khadi 
will be an economic proposition in this 
country. It is a very doubtful pro
position, At any, rate, from the man
ner in which Government have consi
dered this problem, it can be said with
out fear of contradiction that the 
Government does not believe in
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Gandhiji’s khadi economics. Whether 
was right or wrong, this is not 

discuss. I was 
g o ^  through one of his last utterances

-S'
Of G oveni!?f4  “

provisions ol the Bill m relation to the report of

the hon. Mmister intends to 
recommendations of the 

Plannmg Commission while putting
What the Statute Book.What is It that the Planning Commis- 

about khadi? ^  doeT^ot 
production of khadi cloth at aU for the purpose of 

consumption in the country. So, if it is 
propo^d today to extend help to khadi 
organisations, and I know that they 
e ^ e n t ly  deserve help, that v '̂ould 
certainly be for gaining some, I will
age spiritual advant-3 ^ , perhaps, for some people. But 
jj^ether that will help the masses or
S ’ }  Minister

^  ^  explain how exactly this
one crore of rupees is going to 

Whpi the khadi organisations.
to deal with this 

tho An  ̂ myself into touch with 
the All India Spinners Association If 
my menio^v has not failed me, l ‘ be- 

^ suggestion that was
made to the Government at that time 
was that if khadi was at all to be en
couraged by the Government, then, 
khaĤ  o should be set apart for 

that the
Spinners Association should be en-
thP Government to serve
khaHi consumers throughknadi and through nothing e l^  If 
you only want subsidised khadi to be 
uaed by a small section of the people, 
and be rejected by a large section on 
economic grounds, then. obviously 
this one crore which you are spending 
today will not bring any return what
soever. I would Uke the hon. Minister 
m his reply to tell us what exactly is 
the place of khadi in the future econo

production of 
cloth for consumers goes. I do not
find anything in the report of the
Planning Commission except one sen
tence that some organisation is now 
dealing with this matter, an<J in due 
course those reports will be available 
to the Government. So, I do not 
think that the object bf this Bill is 
really to put khadi on an economic 
basis. I am not blaming the Govern
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India and of the Government of India. 
But. here again let us look at tr;3 pro
blem from the point of view of the 
Planning Commission Report.

At Page 446 of the big volume which 
has been circulated to us. a statistic 
cal table has been given, and that 
gives us the plan of Government ivith 
regard to textile production:

ment. Government have rejected 
Gandhiji’s ideology on khadi and fre 
proceeding on some other pattern. 
But, there it is.

Let me come to the handloom ques
tion. Here, it involves millions of 
people and in particular, so far as 
South India is concerned, I believe it 
will be correct to say that more than 
45 per cent, of the handloom weavers 
come from South India, Out of a 
total of three million handlooms in 
this country, the bulk is to be found 
in South India. And, their condition 
recently, not recently, but during the 
last few years, has been far from sa
tisfactory. In other parts of India, 
of courst, the number is not so large. 
But, still there are appreciable sec
tions of weavers whose ancestors, did 
produce quality goods which had a 
market not only in this country, but 
also abroad and they are today in a 
miserable condition. I know that 
thousands of such weavers have come 
from East B-ngal. Perhaps Members 
or the House have heard of Tangail 
cloth or Dacca cloth. Weavers from 
Barisal, Tangail and from Dacca have 
now, in their thousands, settled in 
Darts of West Bengal, and they And it 
extremely difficult to produce what 
they can produce because of want of 
certain necessary facilities. The hu
man material is there. Their capa
city to produce goods which may htive 
a market abroad is there, but some
how. we are not able to utilise them 
in a proper manner.

Now. one handicap has been that 
you have lost the Pakistan market. It 
was mostly from South India that the 
bulk of “ lungis”  used to go to East 
Bengal.

Shri Raghimath Singh (Banaras 
Distt.— Central): From eastern U.P.
also.

Dr. S. P. Mookerjee: Yes. from eas
tern U.P. also, but quite a good portion 
went from Madras. Burma also used 
to take a large quantity o f handloom 
production from India, and Burma has 
also now virtually ceased to purchase 
anything from  India. I find from the 
latest figures that we sent in 1952. 29 
million yards between April and Octo
ber to different countries, costing near 
about Rs. five crores— to countries 
such as the U.K., Ceylon, Singapore, 
Malaya, Kenya, Sudan and Aden. Now, 
out of these 29 million yards, as much 
as 26 million yards went from South 
India alone. Even today, the bulk of 
the handloom cloth which is being ex- 
Dorted is going from South India. 
Therefore, the special problem of the 
weavers of South India naturally de
serves the attention o f the whole of

Yam  and Cloth Production.
Yam : The present capacity is
1,669 million lbs. and it is proposed 
that in 1955756 India will produce 
about 1,650 million lbs.

So, more or less the present rated 
capacity wiU be found in production 
after five years.

Mill cloth: At present, the rated 
capacity is 4,744 million yards.

And already it is reaching that 
figure. And the figure which is sup
posed to be reached in 1955/56 is 4.700' 
million yards. Well, we have been 
very fortunate in recent months, and 
there is no doubt that we will reach- 
this figure, but there is no question of 
increasing the present capacity of the 
production of textile mills.

Now. let us come to handloom. I 
would ask the House to note thiŝ  
figure. The present rated capacity 
of handloom cloth in India is 3.00<> 
million yards, but the present produc
tion. or rather the production in 1950 
was only 810 million yards. It has 
gone slightly higher now. But the 
maximum estimate in 1955/56 is 1.700- 
million yards, so that when the hon. 
Minister brings forward this measure.
I am sure he realises how modest his 
proposal i«. There is no proposal to 
expand handloom production in this- 
country. No §ucli plan. There is no 
proposal even to reach the maximum 
capacity that India can produce 
through the activities of the handloom 
weavers. India would be satisfied if  
she can produce only 1,700 million 
yards in 1955/56 out of its rated ca
pacity of 3,000 million yards.

Shri S. V. Rftmaswamy (Salem,): In 
the draft report it was 1,900 million 
yards, and it is rrduced to 1,700 mil
lion yards in the final report.
Dr. S. P. Mookerjee: That is still

more interesting. Mr. Ramaswamy 
may cross the floor and come to this 
side. I am afraid I have not studied 
the figures as carefully as he has. The 
final Import gives the figures as 1,700 
million yards. Mr. Ramaswamy 
points out to the House that in the 
draft report it was 1,900 millioni 
yards.
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market internally or may have a mar
ket externally? That will be another 
point. And if that decision is taken, 
what is the machinery to be set up 
for the purpose of giving practical eid 
to these millions of people so that 
they may, by a natural process, switch 
on to this new production?

Khadi and other 8 APRIL 1953 Handloom IndustHes S9C8
Developm ent (Additional

Excise Duty on Cloth) Bill
Shri S. V. Kamaswamy: Facts do

not change sides. I shall never cross 
the floor.

Pandit Thakur Das Bbargava: It
is 1,700 million yards in the tinal re
port.

Dr. S. P. Mookerjee: So, there has 
been a progressive deterioration m 
the deinre o f the Government to heJp 
the handloom weavers in India. 
Thank~ you.

An. Hon. Member: Strategic re
treat!

Shri K. C. Sodhia (Sagar): Should 
all the activities of the Government 
"be confined to the Planning Commis
sion Report? That is what I ask.

Dr. S. P. Mookerjee: That, I believe, 
the hon. Member will have to ask the 
Chairman of the Planning Commis
sion.

Shri K. C. Sodhia: I want to ask
you  because you are quoting facts and 
figures from the report.

Dr. S. P. Mookerjee: It is very
<difficult to follow what the hon. Mem- 
-ber says, but I suppose he says some
thing which is very interesting.

I can only speak with reference to 
the published Plan. If the hon. 
Minister says that actually his inten
tion is to produce more than what is 
mentioned in the revised report of 
the Planning Commission, then I shall 
be happy because I desire that the 
liandloom industry should be helped. 
He may answer and explain this point. 
i « t  us leave that aside.

i^ H e r e .  the question is how it is going 
to be done. Even if we are to reach 
1,700 million yards in 1955/.56, which 
is double the present production^ how 
are you going to achieve it? Now, I 
do not wish to go into details, but 
broadly speaking, the difficulties that 
we have to face are three-fold. First, 
the price at which yarn is to be sup
plied to the weavers. Now how is 
that to be rectified? Will it be sub
sidised by Government? Govern
ment have not come out with any de
tailed plan as to how this help is 
^oing to be offered to the handloom 
weavers. Is it proposed that the rales 
•will be subsidised?

Secondly, comes the standardization 
of the production. Now, unfortuna
tely, for various reasons, we have lost 
«om e of the foreign markets. In 
India also, there is consumer resis
tance. Is it possible for the hand
loom weavers to switch on to other 

types of production which may have a

Thirdly, and that is most important, 
about marketing. The hon. Mmister 
knows undoubtedly that a large nun^ 
ber of these people are poor. Although 
there are some co-operative societies, 
and undoubtedly the Madras co-opera
tive institutions have worked better 
than most other such co-operative in
stitutions in other parts of India, even 
then, most of these weavers are at the 
mercy o f middlemen, of moneylenders. 
They do not possess the minimum re
taining capacity with the result that 
even if they produce somethmg which 
is good, which is durable, which is 
marketable, they cannot get the mar
ket in due time, and they have to sell 
at a price which is less than econo
mic, with the result that within a short 
while they have to close their shops 
down. Therefore, the establishment 
of a marketing organization,—which 
will be able to purchase the production 
of these people, hold it on, and seU it 
to the consumers, perhaps at subsidis
ed or economic rates— ŵill have to be 
planned. The crux of the problem is 
that while khadi, of course, has become 
uneconomic, even handloom produc
tion, if there is consumer resistance, 
can never go on functioning in this 
country, because, after all, the ulti
mate tribunal will be the consumers, 
and in our anxiety to keep alive a 
certain type of economy in the coun
try, however desirable it may be, we 
will not be able to force the consu
mers to purchase the goods unless they 
find that the prices are acceptable to 
them. Now, that brings us to the 
question of the future of the mill in
dustry. Here )et us not think in 
terms of rivalry. The policy of Gov
ernment is— and I believe there can 
be no other policy— that you cannot 
do away with the textile mills. They 
have come to exist in India today, and 
it will be the height of folly suddenly 
to destroy them. You can nationa
lise them; if they are not working pro
perly. take them over; you can jontrol 
them, you can regulate them, but to 
destroy one of the biggest organised 
industries in India because of our an
xiety to get something in other direc
tions which may not be economically 
attainable and realisable, will be a 
first class mistake. This thing has to 
be done through a process of co-opera
tion. In my time, in 1949 or 1950 a 
few months before I resigned, although 
at that time Government had no legal



3909 '  Khadi and other 8 APRIL 1953 Handloom Industries 3910
Development (Additional 

Excise Duty on Cloth) Bill 
defeated. Here are mills which have 
come into existence in accordance with 
a Government policy, and they have 
been artificially called upon not to 
produce to their maximum capacity. 
Now, what has been the result? They 
have set apart 25 per cent, of their 
yarn production. The Government 
of West Bengal are’ not prepared to 
purchase the yarn. They were ad
vised that they could sell it to the 
Governments Of Bihar and Orissa, but 
the latter were, not willing to purchase. 
They were then advised to sell to no
minated buyers. But buyers are 
difficult to get. Nor they can produce 
cloth out of the yarn, which is ac
cumulating in their mills. They are 
giving notice to their workers, for 
they cannot produce because you 
put a ban upon them, and you will not 
take over the yam  which they have 
produced, and which you have ear
marked for the handloom industry. 
Something is wrong somewhere. The 
result is that the handloom weavers in 
the eastern zone do not get the yarn. 
Perhaps, they do not need it, or I do 
not know what the reason is. The 
mills cannot dispose of the yarn, iior 
can they produce cloth out of that, 
and there may be a minor deadlock 
very soon.

power, I persuaded the mill industry 
voluntarily to accept a certain pro
gramme which meant that about ten 
or twelve varieties of cloth should not 
be manufactured by mills, but should 
be exclusively manufactured by the 
handloom industry. I have not got 
the figures, but from memory I can 
say that within a few months, it pro
duced a most salutary effect on the 
handloom industry, especially in the 
South, and I believe the South Indian 
handloom weavers produced those 
varieties of cloth to the tune of about 
Bs. 20 lakhs a month, or about Rs. 240 
lakhs a year. I do not know what 
happened subsequently, but the possi- 
ibility of that has been envisaged by 
Ihe hon. Minister, and I extend to him 
full support in that direction, .subject 
to one important qualification that we 
must see to it that our mill production 
is not artificially reduced. Our aim 
will have to be this that the mill pro
duction must come up to its maximum 
capacity, because that is the pivot of 
your planning scheme. It will be 
fatal to adopt a scheme which will 
keep your machinery, plants etc. in 
the mills idle, which will result in 
large scale unemployment, and what 
will be most objectionable, result in 
the rise of prices of cloth, which is a 
most important commodity in calculat
ing the cost of living in our country. 
Therefore on the one hand, we must 
be able to devise a scheme which must 
enable the textile mills to produce to 
their maximum capacity. Secondly 
the handloom weavers also must be 
encouraged to put forward to their 
maximum capacity, and it is for us to 
find out an internal market, and an 
external market for both. Now, the 
danger in overlooking this important 
factor has become evident during the 
last few months. I am referring to 
the cases of some mills in West Ben
gal. which have started operating in 
accordance with the previous postwar 
textile mill planning. Two or three 
of them were allowed to be opened in 
West Bengal. The machinery was 
purchased, import licences were gran
ted to them. They have brought the 
machinery, they have set up every
thing, but now has come this recent de
cision of Government that 60 per cent, 
of dhoties alone can be produced by 
textile mills, and 25 per cent, of the 
yarn which they produce must be set 
apart for the handloom industry. I 
do not know whether the hon. Minis
ter’s attention has been drawn to these 
cases, but I am just bringing this to 
the notice of the hon. Minister and the 
House— I do not know, there may be 
similar other cases in other parts of 
India—that if we ignore these essen
tial conditions, there is the danger of 
the very objective of the Bill being

In Eastern India, in Bengal, Assam 
etc.. nearly Rs. one crore worth of 
dhoties and sarees come from Bom
bay every month. Therefore to re
lieve the congestion in transport and 
for the purpose of having some î ovt of 
self-sufficiency in the eastern zone, 
these mills can produce the dhoties 
and sarees that the eastern zone wants. 
But artificially you have prevented 
them from producing such quantities, 
and at the same time, you are not help
ing the handloom weavers also. So, 
here what I would very earnestly urge 
upon the Government is that it will be 
a fatal mistake for Government artifi
cially to reduce the production of the 
textile mills. It may be that there 
are some mills which cannot switch 
over to other production. I know 
when I held conferences with the tex
tile mills, this was an objection which 
was advanced. I was not prepared 
to accept such objections in toto, for, 
that is a matter for technical investi
gation. If there are mills whose 
plants and machinery can be switched 
on to other t3T>es of production which 
will receive a market in India or a 
market abroad, by all means compel 
them to switch over to such produc
tion. But if they cannot, and they 
ran only produce dhoties or sarees, 
then obviously it will be a fatal mis
take to allow these mills even to re
main partially idle, because of some 
scheme which you are planning, for
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the purpose o f helping the handloom 
industry. After all, that is the goose 
that lays the golden egg. If the tex
tile mills do not produce, then from 
where will you get your excise duty?
So, the need for keeping alive the 
maximum production o f these textile 
mills is paramount. At the same 
time, I agree with the hon. Minister 
that unless you reserve certain catego
ries of production for handloom indus
try, you will not be able to give that 
preliminary encouragement to this in
dustry, which is essential for the pur
pose of keeping it alive.

Next, I come to the question of 
Government purchases. In that re
gard also, I remember, we had taken a 
decision— again I am saying only from 
memory—^sometime in 1950, that one- 
third of the purchases made by the 
Government of India should be from 
khadi and handloom textiles. There 
was strong resistance from Lhe diffe
rent Government departments, and in 
particular from the Defence Ministry.
Now, of course, we have Mr. Mahavir 
Tyagi, who is quite prepared to have 
a lower standard, so far as uniform is 
concerned. And I suppose it would 
not be difficult to accept this. The 
hon. Prime Minister said the other 
day on the Defence Ministry Budget 
that India may have second class arms 
and ammunitions. It will be a less 
dangerous thing to have third class 
uniforms, if that means that we succeed 
in helping the handloom and khadi in
dustries. But this is a point ^ i c h  
Government must decide. And un
less you take a major Cabinet decision 
on this question, it will not be possible 
to do much in this direction. There 
should be no question of one-third 
purchase now. I believe last year’s 
textile purchases of the Government 
of India came to about Rs. nine cro- 
res. Why should it not be possible 
for Government to lay it down as a 
rule that all textile purchases to be 
used by the Central Government as 
well as all the State Governments, 
should be taken from the handloom 
production, and where khadi is avail
able and usable^ from khadi also. If 
3"ou do this, then you immediately 
create a market. I know lots of ob
jections were taken at that time that 
the handloom weavers will not be 
able to produce the proper types, but 
that is all a mistake. If you give 
them a little guidance, and if you have 
some training institutes and master 
weavers, it should certainly be possi
ble for these intelligent men to produce 
something that may be required for 
national purposes.

Trie hon. Minister said in his open
ing speech that much of this campaign
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will have to be carried into effect 
through the State Governments. I 
know that the State Governments may 
not always be amenable to the in
structions that the Central Govern
ment may issue. But whatever help 
is given out o f this cess money that 
you are going to take, that must be 
spent in accordance with an overall 
central policy which should be an
nounced before Parliament by the hon. 
Minister and which should be loyally 
applied to by not only all the depart
ments attached to the Central Govern
ment, but also by all the State Gov
ernments as well. With regard to the 
amount, it is a paltry little sum. I 
was just making a calculation. If niy 
two basic propositions are deemed to 
be correct—that you will have to sub
sidise with regard to the price of yarn 
and you will have to set up a first 
class marketing organisation; unless 
you do these two things, you can ne
ver turn handloom production into an 
economic proposition for sometime to 
come— if you have to do this imme
diately, then what does this mean fin- 
anciaUy? Well, if you calculate, I 
believe about 100 crores or a little 
more worth of handloom production we 
are having now in the country. Now, 
even if you set apart ten per cent, o f 
that for the purpose of subsidy, you 
will require at least ten crores of 
rupees, and at any moment. I shall 
say, these ten crores of rupees can be 
and should be spent by Government, 
because this not only means helpmg 
in the production o f these types of 
cloth but keeping alive a section of 
the poor people of our country, prac
tically manhandled and rendered 
completely desolate and useless through 
a deliberate policy pursued by the 
British Rulers. So the responsibility 
for keeping this section of people alive 
and forming them into some organisa
tion which will be able to render use
ful service to the country in the mo
dem set-up is a duty which the Gov
ernment certainly owes to itself. Bi^ 
let us not fritter away this sum which 
we propose to raise. As Pandit 
Thakur Das Bhargava said the other 
day, it is regrettable that we do not 
see a complete picture as to what ex
actly Government intends to do. 
Khadi you have rejected; «ay so 
honestly, that yt)u do not believe in 
the Gandhian economics of khadi and 
you have repudiated it. Give it a 
decent burial. If you, want, build up 
a museum, spend a crore of rupees for 
some purpose which was considered to 
be holy and sacred in days gone by. 
But do not tinker with it; do not play 
with it. In the economic set-up that 
you have placed before the country^
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It was to have been started even to
day, but for want of time we have to 
put it off. There is the Appropria
tion Bill. The other day we spent 
two hours over this Bill and now we 
have spent an hour and three-quar
ters.

khadi has no place. So far as Iiand- 
loom is concerned, there can be a 
place and there should be a place and 
that can "be done provided you pro
ceed on certain established principles, 
remembering this in mind that it is 
the consumers’ point o f  view which 
'W ill ultimately prevail. If you go 
on ijushing up the prices o f  mill-rr.ade 
production, you will create new pro
blems. Your cost of living will go 
up and people will curse you, and 
there will be new difficulties which 
y o u  w o u ld  not k n o w  h o w  to yolve. So 
the necessity for keeping down the 
prices is one important consideration. 
Another thing you can do is to liave 
a proper inquiry through Cost Accoun
tants w i^  regard to the production of 
textile mills. I had got it done, but 
I  was net satisfied with the results 
l>ecause the machinery at that time at 
the disposal of the Government was 
not satisfactory. If you find that 
there are loopholes— not only loopho
les, but much bigger holes—^which give 
the industiy more profits than what 
they are entitled to, then you can 
make necessary adjustments and you 
can take over a small slice for the 
purpose o f keeping alive the handloom 
industry and any other indigenous 
tj^ es of production. But please pro
ceed always on this basis: that India 
wants the maximum production 
from textile mills for internal 
consumption and for capturing as 
Tnany foreign markets as possible and 
that it is our sacred and bounden 
duty to strengthen the handloom wea
vers and also to help other producers 
— even if there is a small number—in 
such ways that this type of textile 
production for which India was fam
ous two or three hundred years ago 
jnay once again come -back to this 
country not only for internal use but 
alsa for external consumption,

Hon. Members rose—

Mr. Deputy-Speaker: Order, order. 
Now, I would like to know how many 
lion. Members would like to ,)artici- 
pate in this. I am only trj'ing to 
assess what time this may take. We 
have got the Appropriation BilL From 
tomorrow...........

Shri Feroze Gandhi (Pratapgarh 
Distt.—West cum Rae Bareli Distt.—  
East): Those who do not wear khadi
*eem to be most anxious to speak.

Dr. S. P. Mookerjec: Naturally.
We can give it a decent burial. You 
can be on tlie Memorial Committee.

Mr. Deinity-Speaker: Prom tomor
row we w ill stai't the Finance Bill. 
55 P.S.1>.

Dr. Krishnaswami (Kancheepuram): 
It is a very important Bill.

“Shri Velajudhan (Quilon cum Ma- 
velikkara—Reserved—Sch. Castes):
It is an important Bill.

Mr. Deputy-Speaker: What is the
desire of the House? When should 
closure be applied? It is now rear
ing five. Shall we say, at six o’clot*?

Hon. Members: No, Sir.

Shri Gadgil (Poona Central): Six
o ’clock will be all right.

Hon. Members: No, no.

Mr. Deputy-Speaker: Is it the de
sire of the House that we should take 
up the Appropriation Bill, finish it in 
two hours and then continue this?

Hon. Members: Yes.

The Minister o f Commerce and In
dustry (Shri T. T. Krishnamachari): I
have to take it to the other House, 
Sir.

The Minister o f Parliamentarj 
Affairs (Shri Satya Narayan Sinha):
The Appropriation Bill has also to go 
to the other House, Sir.

Mr. Deputy-Speaker: That is all
right. In view of the fact that there 
are several Members who want to 
speak, I am not prepared to close it at 
any particular time unless the House 
itself is willing. I would only appesd 
to hon. Members not to take more than 
fifteen minutes each—ten minutes if 
possible— in view of the large number 
of Members who want to speak.

[ P a n d i t  T h a k u r  D a s  B h a r g a v a  in the  
Chair]

Shri Feroze Gandhi: Discussion
should be limited only to those who 
wear khadi.

Dr. S. P. Mookerjec: Only khadi
wearers should not speak.

Shri Gadgil: Prospective wearers o f 
khadi!

Mr. Chairman: Seth Govind Das.



HHH ^  r^a*n r̂TPTT
^

?fh: ^RSFK ^  f w  |?nr 
t ,  ^TRrfWt t  I 

f^TT ^  ^  «(ld ^  I
^  #  5T|̂  ^

I ^  ■*Tl'̂  ^
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J im  ^
^  «ft
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TO nrt?F^ ?m
^ ftm ) : ? T ^  T i ^ ,  t  ¥ ^ w r  

^  ^  ^^FRT ^

Wtr W  ®PT HHId ^
WT % tfiH^ +<.»il '«n^ai f  I

# ?nft W(  ̂ ^TPRRT  ̂ ^ ^  ^
% ?ftT cft^ ^ tT  ̂ m*t>K ^  W

I «ft?T R T ^n^

#  ^  T̂«TT̂  ^  %

^  <30^1 ^  ̂  '=(*M»I M§"*10l ^
f̂lr <iO«Tl ^  t̂ht t ̂  ̂ 5̂ - 

^  ?rrr % ^rnrr
^  ^  7 ^  I  1 #

^  ^  ^  f ^ .
^  ^  ^  ^  ?TT3 ?n^ ^

^n% %  ?TR «=Man «TT%
T̂F% ^  [*\̂  ̂ f  ?t\T ^ R  ?TR oiR^^ 'R  

^  ^  t  • ^  ’HR-*i4 ^  ̂
^  ^  ^  w (f^  ^  <?rî i ^  ^

 ̂̂  ^  ^  >̂nT ?IW f  W
^  ? T^  ^  5TR t  I

% ̂ t^TT ^  5 ^  vTR^TRt 3TP  ̂ ^

« fk  ^  I  I %
3?TT «ft TOT 3PT^T
3TT3 arR ^  ^ I
g?TT ^  3TR % ’Trf ^  ^  t  I

% 3?TT  ̂ 'TT T̂FfV
« n f ^  ^X ^ q r f, «T>al| % ’Tt^ iTPTT

3[^% 3?TT ^?THT # T ^ ,  
% 3?R  ̂ ^  atfVl 

?F<i| 3 * ^  s ifm   ̂ qrf 
0ffr 5̂ <f4rqT 3iR I ^
arpp^ % *ii^H ^

3ft SZfilFTr % ^TT W  ̂ if' 'd*l ^  
^  ^  ^  % 35T7 ^

aPT Pp̂ TT t  ^  ^  % ’Rhft ^  
I  I
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#  ^  f W ,  ^  ^
<15^  «TfT cpnr fk ^ rf ^

^  f  ?r tw R T  
5Rff^ TTPT ^  ^  ^

JRrf^ ^  TK f̂r«T ?T^
^>TT ^  =srrf^ I

WRff ^  ^T5^ ^r^nmr ^  t o  
t  ^  TO f%, W^TT5RTR 

TOiff #  p̂KPTT *̂TT̂
^l«T<^Tfr #  5 »OTT %  ^  f3 i
^3?TT^ t  ^  ^
SZTSTFTT ?T ^  I f»T ?T ?TTO ^  ^
I , ^  ^ fk ^  ^  ^  %
^5T  ̂ ^ ^  '*ft’ iV ^

vdrMi<̂ *i ^dI H"̂ I I ^ I
<̂ <1?R  ^  ^  I W f ^  ^  

^  «rr  ̂ w^TJ ^  ^  ?TTf ^  TO 
^  ^  T ^  ^  ^  ^ T T ^
I , w f t  ^  ^TR^rogrr, ^  >ft
sfnrt % ^ n = ^  ^  ^

^  ^  ? w
^  ^  ^  5 ^  ^  t  ^

^  A i  %  ^ rw T ;

^n^TR ĴTT̂  3 T ^  ^
^  ^  ’HmHI ^  r>ldHI ^

I  ^  % f W  ^

^rrf^ I ^  ^  ^

w\^ ^  w tr ^  ^  ^  ^ n r w  f  %
fw^iR7 ^  ^  wnr t̂?TT ^ r f ^  ^  

^VtT, i|«T«TT T̂PT 'R  ^  ^PT
^  ^TT^ ^  ^  ^  T O ^  I

f?)T ^  ^  ^
^  «ftr ^  ^  ’R ^  «T|  ̂ ^

^ r>in^ ^
^  ^  ^  ^  f^TTfw ^

iftyfTT «Rpft ^ r f ^  %
SRHT ^  «nTT# ^
% ĴT̂  W T  ^  I ^
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f̂tf^nrr, «h n , ^

^  5RT^ ^  ? n f ^  f ir ^  ^
=5TTf ,̂ #  ^  =5ftt’ fPT ^
=^Tf^‘ ?fN: ^  y rrf̂ T̂ d' ^  r̂r̂ fr;
^if^4 ^  '*fl'»Tl ^  ^c^rfw T̂T̂ f ^  
TOT ?fk ^  ^

M+K ^  T̂T5f  ̂ ^  ‘̂ ’̂Ttr
^  ’jpr 'TT î̂ Tfr 

fiFnT =5rrf̂  qx ̂  fŵ m" ^  
^  ̂  PĤ n̂ I

^ fk^  ^  TO w  SFT̂ TR̂
I f  ̂  ^ ^  «ft WTRTSRTK ^5^
^  f  ^  ^  ^  f  %  
jyft ^  ^  f̂ Fqr 

^  ^  iR %  W  ^  ^  ^
«(»iI^ r̂nr f+ Pt>̂  h®m  ̂ ^i ^h-si 

fi^ft ^  ^ R T  •mf̂ ’M 1+^
5RHT ^  >̂'TfT fPT % »̂T# ^
^̂TFTT ■qif̂ *< ^  ^
TOWt ^ f̂ RT% f^T^ ^  ^T#r
<Tg%̂  ?t\t P̂T % % ^ifhr
^  ^  ' T f ^  I

T̂TÔ  ^  ^ ^  TfT
I  ?fK  ^  ^T5^ ^  t  I
^  ^  I  HNHT4 ^  ^  I ^  ^  

r̂r?T «iHT4i r̂r̂  t»
MK**T +<H ^  f^nr Is 

A' ^  ^  ^F3F^ w ^
«rt̂  ^  r̂nr ?rk ^  3r>r
^  F̂PT *̂ ><̂  t  JTT ^  «mPw w  tor  
^  >̂PT ^  ^  ^  ^  5̂ !33>R
1̂  ^TR ^ r f^  I #  5^^=VR ^

^  TO^ f  I 

^  ?3T̂ >̂R % fW ^  
tq̂ n̂ ^  >licHT ^  '??T5r VTTTT f»iai»Ti 
VR^TO I  I ^  ^FR I  ftv
^R ^ ’T^ +î  ̂ ^
^^J[^  ^  ar^T^Tl  ̂ % ^ m m . ^
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«TT W
T̂tTf ^  ^  «f)f I ^  ^

^  «ft
^  % MfcorR^ ^  fiRRT 

^  ^RR |?TT % T̂T̂ R ^
^  5nr^ ^  #  jfjpinT

^  ^  I

IM r . D eputy-Speaker in the Chair} 

^  KTT^ ^  ^

% ? r f ^  ?nft ? m  '^nr»r #
«INM ^  I ŜTPTR #  ^

? r f ^  ^ %  f^iRT^ ?(TT
«T)?mHI *T^ ^  *̂T>̂  I ^̂ IcTl

% ^  ^  ^  ^  ^  ^

^  5TTT ^  ^  ^TRR ^
^fN ^  t̂ttR  ^  ^̂ TRT
§?Tr I  I

f?rr, W T  t  ^  ^  #3n- ’tt,
^  ^ /T ^  ^  ^  M  H ’x®
^  ^  ^  ^K'Ici'I

? r r ^  f w  ^
^  ^  ŝrnpr f w  r̂r ^  > rm r
-H <1^  f * f ^  % ^  ’Pft

t  I

5 p. M.

^  <H^^n ^  'HimI ^  

^  ^  ^  ft)T ^  ?rr5^ ^fk  ^<+K
^  ĴTRT 5ETTT ^

^  ̂  T̂TT̂  ^  ^
?rff T̂Fr% 5RT #

»̂T»TT "m^dl ^ ^

J^Rff % 3 m  «JTFT ftrW T
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s q r d ^  ^  T̂TT

f^ ^ ^ ^  % w  ^
PHfi-Md =5rrf^ ..........

Mr. Deputj-Speaker: I think we 
may stop this Bill now and take up the 
Appropriation Bill. This Bill may 
continue on some other day, and the 
hon. Member who is in possession of 
the floor now may continue his speech 
on that day.

Shri T. T. Krishnamachari: May I
make a submission? This BUI lapses 
on the 15th April.

Shri Satya Narayan Sinha: We may
take it up tomorrow. Today we may 
proceed with the Appropriation Bill 
from now.

Shri T. T. Krishnamachari: Jnless 
it is taken up tomorrow...

Shri Satya Narayan Sinha: We will 
certainly do so.

Mr. Deputy-Speaker: I have no 
objection. I am prepared to sit for 
as long as is needed. But if it is 
intended that the other House must 
have the opportunity to pass the 
Appropriation Bill, then it is better to 
push through with it at this stage.

We will now take up the Appro
priation Bill. The hon. Member Seth 
Govind Das may continue his speech 
on the next day when the Khadi Bill 
is taken up.

’T ^  #  w r r  ^Trr»r w n ^

^  i  I 5RT ^  #  211̂  
f  ftr ^  ^ ron c

^  ^  +<nr i
•T>l̂  ^

t ;  ^  t ,  %ftrr m K  ^

«TT̂  ^  ̂  w  ^rnr ĥtrt ^  ^
^  ^*lKi >̂nT «T^ ^ I

q r  ^  ^  SFT ^  r̂rr r̂

f '




